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MR. CHAIRMAN: Shri Vijay Pal Singh Tomar.

Need to establish a separate bench of the Allahabad High Court in Western Uttar
Pradesh
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SHRI BHASKAR RAQ NEKKANTI (Odisha): Sir, | would like to associate myself with
the Zero Hour mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | would also like to associate myself with the Zero
Hour mention made by the hon. Member.
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SHRI SUBHASH CHANDRA SINGH (Odisha): Sir, | would also like to associate
myself with the Zero Hour mention made by the hon. Member.
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Need to enact Women Reservation Bill and obligatory paternity leave to bridge
gender pay gap in the country

DR. AMAR PATNAIK (Odisha): Sir, Article 39 of our Constitution promises equal pay
for equal work for both men and women. We also have the Equal Remuneration Act,
1976. Several judgements of the Supreme Court have emphasized the same point but
gender-pay gap still remains a big issue in our country.

India has slipped to the 1121 spot from its 108™ position in 2018 in the World
Economic Forum's Global Gender Gap Index, 2020 amongst 153 countries.  We rank
149" in economic participation and opportunity and 117" in wage equality for similar
work. The most distressing fact is that the economic gender gap in our country is
larger than the political gender gap. Women are paid most unequally in India
compared to men when it comes to hourly wages for labour. A Report by the
International Labour Organisation says, "On an average, women are paid 34 per cent
less than men.” Many researches also said that one of the main issues here is the
cultural norms where woman is projected as the primary care-giver, the person who
raises the family. Even if she has attained the position of a doctor, a laywer or Head
of State, that stereotype remains. Many of the factors causing this pay gap have, of
course, declined over the years, but this stereotype remains. There is a term that is
popularly called 'motherhood penalty’. Many studies have said that this motherhood
penalty results in loss of about 20 per cent in the income of woman. | would like to
point out two countries. One is Rwanda. This is one country where 30 per cent of
representatives at all levels of Government are women; 61 per cent of the seats in
Parliament, the highest in the world, are women; female labour force participation is
88 per cent and the gender pay gap is the lowest, that is, 86 per cent women get
almost the same pay as the men get. Similarly, the other country is Iceland. They
have done it through legislation. In India, the National Human Rights Commission has
made several recommendations. Now, | would like to make these suggestions based
on those two recommendations. One, more women should be in positions of
decision making. That could be done through Women's Reservation Bill. The
second and very important is, changing the expectation that women should be the
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